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CTHE DURGAH KHANVAJA SAHEB (EMERGENCY
PR@VISI@NS) AGT;- 1950
No. %cvu or 1950

A

An Act to providse- for the appo ntment of an 1nterm1 admlmstrator
- for the Durgah KhawajalSaheb, Ajmer, pending inquiry into
its affairs and for certa.m‘ ancillary matters. :

\ [10th - March, 1950]:

BE it ‘enscted by Parliament as follov?vs —

1. Short title.—This Act may be ecalled the Durgah Khawaja Sa.heb_
(Emergency Provisions) Act, 1950. i

‘9. Definitions.~In ‘this Act, unlesé the context ‘otherwise requlres —

(a) “‘the Act”’ me&ns ‘the ' Durggh Khawaja Saheb Act, 1936 (XXIIL of:
1936)

- (b) “*Chief (Jommlsmoner means ‘the Chief Commissioner, Ajmer;

(¢) all words -and expressions used herein :and defined in the Act, buf
not hereinbefore defined, shall h&ve%the meanings ‘regpectively a.amgned to
-them in the Act. ;

'3. ‘Appoiitment ‘ot “Admihistrdtor aiid!’ consequences thereot —Notwithstatid-
ything cotitaitied it the Act, the Geéntral ‘Goveérnment may, by notifica:
" tion in ‘the Official Ghzette, vest the adxmmstratlon ‘'ad control ‘of ‘the Dirgah
Eridowment, which are by iib gection (I1)jof seetion 47of ‘the Act Vested ‘i the
COmmittee, ‘it ahy ‘pefson (hereinafter referred to ‘68 the ‘Admiinistator), ‘dnd

upoh ‘such notificition ‘being ‘issued,—

{a) the Administrator ‘shall take {the place- of, and - shall -gsupersede,
the Commiittée constitutéd under theiAet; -

(b) 'thie: Condrhittée 'sliall ‘cedse tof hdve or exerdise; ‘any ‘poWers' ot ‘ad-
“trifnigtration,  contrel or “thatidgetiderit’ uB respect of ' the DUrgah Endswinént
under the Act;

.. . (6).the members of “all stimdmg a.nd gpetial :commmittees appoifited by
the: Committee under the-Act-shall be édeemed ‘to have vacated their oﬁcea
aB-such;

i
(d) the Sajjadanashin shall cease to Wavé‘or exerblﬁe WYy righits over
_the lands comprised in the jagirdari villages of quran and Klshnpoor in
- Ajiier,; whether on ‘behialf ‘of the’ Durgah En_d‘ ""mel:lt of ‘othérwis
administration, “Conitrél 6r management i6f this“said 'linds”shall vest in ‘the
- sAdministrator, : the -Bajjadanasnin ‘being Paid : thé: net: inecome ‘frorn ‘the said
lﬁnds a{ternpayment df all- expenses an charges i respect thereof




- exercise of any powers conferred by
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(b) determine the remuneration payable to* uny Mutawalli &pp01nted
under this section;

{(c) appoint any Advisgry Committee, consmtmg of such number of

Muslims as the Admmmtm r may thmk fit, and prescrlbe its powers and
functions.

5. Procedure for decision ofldisputes in' certain cases.—(1) Notwithstanding
anything contained in section 16 of the Act,; where in the course of administra-
tion, control or management of the Durgah ¥ndowment, a dispute arises
between the Administrator on the one part and the Sajjadanashin, the Muta-
walli, any Khadim and any person claiming to be the servant of the Durgal,
under some hereditary right, or| any one or more of them, on the other part
and such dispute does not relate] to any religious usage or custom or to the per-

formance of any religious officg, the dispute shall be referred to the Chief
Commissioner - for decision.

(2) If any question arises whether a dispute is a dispute relating‘ to any:
religious usage or custom or to the performance. of any religious office, the
question shall be decided by the Chief Commissioner.

(3) Any decision of the Chief Commissioner -under this section shall be:
final .and shall not be called in iquestion in any court, and no suit or other
proceeding shall lie in any cour} for the adjudication of any matter which is
required by this section to be décided by the Chief Commissioner.

{4) Any suit or other proceedihg pending in any court at the commencement
of this Act, which relates to- any, dispute required under the provisions of this

section to be referred to the Chief Cowmissioner for decision shsll on such
ecommencement. be deemed to. hive abated.

6. Power of Administrator to khmt or receive oﬁenng on behall of the
Durgah.—Notwithstanding any idjunction issued by any court or .anything
contained in any law for the. tlm!%wl()omg in force, it shall be lawful, and shall
be deemed always to have been lawful, for the Admlmstrator or any person ap-,
pointed by him in this behalf to 3{)1“'“; or 1eceive on behalf of the Durgah any
nazars or offerings from any persdn, and all such nasarg or offerings shall be
deemed to be part of the Durgahi Endowment for .the purposes of the Act. .

. =T, Exercige: of powers, ete., by the. Admmstmmr.—Sub]ect to the contmf
of the Central Government, the Administrator shall exercise all the powers and
discharge all the duties of the. chmmttee under the Act in. conformity with

the provisiong contained -therein, inlso far as such provisions are not .inconsistent
with anything contained in thls A ¥fi

- 8. Protection .of ‘action taken in} . good falth.—No. suit, prosecutlon or other
legal proceedmg shall' liel-against thb . Administrator: ‘or- any -person -acting: under

his direction in respect -of ‘anythingiwhich is in good falth done or mtended bo
be, done- in pursuance oi th Apt_, '

. Repeal and saving.——-(l The Durgah Khawa]a. Saheb (Emergency _Pro-
Vlslons) Ordinance, 1949 (XXIV of 1949), is hereby repealpd -

(@ Notw1thstand‘ng such repeal B nythmg done or.any -action taken (mclud-

mg any. notification issued, appointmént or order made or decision: given) in the-

under the said Ordinance shall be deem-

- exercise” of the' powers ‘conferred ‘by" this

he € ay on' whxch such» thmg was done br

6d: to ‘have been done’ or- taken in
Act, as if this: Act were m fome on




